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a 18] we facet, want, ferrax 12, 2008/21TF 21, 1930 
No. 18] ‘NEW DELHI, FRIDAY, SEPTEMBER 12, 2008/BHADRA 21, 1930 

TAT WATT 4, srerat eet yiferat—areaer Hl aet sift ett 
rm at fata wfaeaal ar vera fem, 1978, arent fardta 

Fram, 1963, Wet ak orgy Fran, Sata fafa Gar (weet) 
*E fevelt, 12 fararax, 2008 _ fran, 1972, Sta fafaet Gar Carinen arafit) fram, 

ae Fram, 25(31). Psa eR, wer aa afte = 1979, ata fafa ar (siract) fram, 1964, bata fafa 
artisan, 2007 4 Rt 12 Barer aise UT 41 ERT a «=| Sa (anita, fraam ik ariter) Fram, 1965 ait TERT 
wl ar aed Bu, Preafefad faa art 2, saiq — afarey afer (Bata Gard) Frag, 1960 at aad Sala AAR 

1, Sfirer art athe wre. —(1) gH raat ar afar & feat farm st wea at ae e 
aM area ae afer (fade sit weratie wera) WY ufeeal ar wale Geen ae aaa 

Fraa, 2008 @ | Sr re et a tet aReH a Wea 
. . Se aR after w fra aeTeaR sea Ter chen sferert 

(ya 74 a wt Tere ahora Sa H ovarg fear sem : 

wit af a Raat Hora oe fee ae a orreT Wty Ue sik fie sear at Game H ta a SIA ate 
mae at aaa fra Aarts ar feat sa wiftacr at 

(m) “afafre” o aera ae aftr afate, = genth wen dara S Area a seat am afta at 
2007 (2007 1 55) afta 2; amet | 

(@) ‘ areqer'’ & atfirancoy ar area afta 2; [ur &. 1(1)/2008-2t (uumdt Ga) J 

(a) “arftreror' Sages ae aftrenen sift e Stare fret, Saat BPaa 

3, staked aria @ sa wir a fet feat MINISTRY OF DEFENCE 

tart Wt sthayrt Wet ae AAPA safes EP, — NOTIFICATION 
afe fedt waa fect after =renita & soeqet a ae New Delhi, the 12th September, 2008 
STI Bt sae fe tet wRfeeftral fre Ff fet ae S.R.O. 25(E).—In exercise of the powers conferred 
snagaa 2 fis saq wares saat asta afsenfiae @ by Section 41 read with Section 12 of the Armed Forces 

Peah Tribunal Act, 2007, the Central Government hereby makes 

Nal art aret aT en Sa an a fra the following rules, namely :— 

3 aa sem at ad 4 ; 2 fx 1. Short title and commencement .—_{1) These rules 
may be called the Armed Forces Tribunal (Financial and 

as a afeaer Ue fret saqad tert a SUT | Administrative Powers) Rules, 2008. 
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(2) They shall come into force on the date of their 
publication in Official Gazette. 

2. Definitions.— In these rules, unless the context 

otherwise requires,— 

(a) ‘Act’ means the Armed Forces Tribunals Act, 
2007 (55 of 2007); 

‘‘Chairperson” means the Chairperson of the 
’ Tribunal; 

(c) ‘Tribunal’ means the Armed Forces Tribunal. 

3. Sitting of an additional Bench at place other than 
the place where it shall ordinarily sit.—If at any time the 
Vice-Chairperson of any additional Bench is satisfied that 
circumstances exist which render it necessary to have 

sitting of the said Bench at any place falling within its 
territorial jurisdiction, other than the place or places at 

which it ordinarily sits, he may with the previous consent 
of the Chairperson direct that the additional Bench shall 
hold its sittings at any such appropriate place. 

. &) 

4. Powers of Chairperson,—The Chairperson shall 
have the same powers as are conferred on a Department of 

the Central Government in respéct of the delegation of 
Financial Powers Rules, 1978, the General Financial Rules, 

1963, the Fundamental and Supplementary Rules, the 
Central Civil Services (Leave) Rules, 1972, the Central Civil 
Services (Joining Time) Rules, 1979, the Central Civil 
Services (Conduct) Rules, 1964, the Central Civil Services 
(Classification, Control and Appeal) Rules, 1965 and the . 
General Provident Fund (Central Services) Rules, 1960: 

Provided that the exercise of the financial powers 
shall be subject to any procedural or other instructions 
issued from time to time by the Government and after 
obtaining the advice of the Financial Adivser and Chief 
Accounts Officer of the Tribunal : 

Provided further that in respect of matters not within 
the competence of the Chairperson, concurrence of the 
Ministry of Finance or any other authority shall be obtained 
by the Chairperson through the Ministry of Defence. 

[F.No. 1(1¥/2008-D (AFT Cell)] 

AJAY TIRKEY, Jt. Secy. 
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